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HIGH COURT FORM NO.(J) 2 
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC),  TINSUKIA 
 

 

District         : Tinsukia. 

 
Present  :  Sri J.K  Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 
 

Title Suit (M) Case No. 166 of 2022 
On Wednesday, the 21st  day December, 2022 

 
 

Sri  Kaushik  Burman, (aged  36 years), 

Son  of  Sri  Sujit  Burman, 

 
A  permanent  resident    of :- 

Khaliamari  Road,  Opp. Zudio  Mall,     

Dibrugarh  Town, 

P.O., P.S  & Dist. Dibrugarh,  Assam. Doomdooma, 

 
Presently  residing   at : 

Aakashi  Path,  Gellapukhuri  Road, 

Near  Borthakur  Nursing  Home, 

P.O, P.S  & Dist. Tinsukia, Assam……………..First Petitioner. 

                                    

                                 Vs. 

          Smt. Sangita  Paul Chowdhury,(Burman), (age 33 Yrs.), 

           W/o.  Sri  Kaushik  Burman,                

          (D/o.  Late  Nirmal  Paul  Chowdhary),    

           C/o.  Sri  Kajal  Paul  Chowdhary, 

           Near  Hindi  School,  Bokajan,                     

           District Karbi Anglong, Assam. 

                                                 .............. Second Petitioner.   
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This suit came  for final hearing on 21.12.2022 in  the  presence 

of : 

   

   For the Petitioner         :   Sri  P.  Deb  &  Associates, Advocate, 

   For  the  Respondent   :   Sri  S. Nag,  Advocate. 

  

               And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 

 
 

 J  U  D  G  M  E  N  T 

 
1.           This  suit was  by the First petitioner, Sri  Kaushik  

Burman  and  the Second  Petitioner,  Smt. Sangita  Paul 

Chowdhury (Burman)    U/s. 13(B) of the Hindu Marriage Act, 

1955  for  grant  of  decree of divorce  between  the  

petitioners namely, Sri  Kaushik  Burman  and  the Second  

Petitioner,  Smt. Sangita  Paul Chowdhury (Burman)  on  

mutual  consent.   

 
2.            The  brief case  of the First petitioner is  that   the 

marriage between him  and  the  2nd  Petitioner   was held on 

6th day of May, 2019 in a marriage hall at Jorhat, Assam, 

according to their customs and rituals in presence of the 

relatives and invitees.  The  2nd  petitioner was  taken  to  her  

matrimonial  home on  07.05.19 and   a  marriage reception  

party was  held on 08-05- 2019  at Aveon Palace, Dibrugarh. 

Thereafter   both  of  them started their conjugal relation 

peacefully at Dibrugarh.  
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3.           However, no any issue is born out of their conjugal 

relation.  

 
4.            While staying at Dibrugarh, the  1st petitioner was 

attending his duty at Tinsukia by availing daily journey, but 

after few months of staying together at Dibrugarh on  

approach  of  the   2nd  party, First Petitioner took a rented 

house at Bordoloi Nagar, Tinsukia and on 10-07-2019 both of  

them shifted to the said rented house and started 

consummating their marriage by staying  there..  

 
5.            Although they have entered into the marriage with 

great expectation to lead a peaceful conjugal Relation, but 

the peaceful relation did not last long and all their dreams to 

have a sweet home has burnt in to ashes. As after few 

months of their marriage, the relations between them had 

become worst due to differences in opinion, temperament, 

habits, tastes, thoughts and increasing incompatibility 

between them.. 

 

6.             Consequently, on 03-02-2021 the  2nd  Petitioner  

had left the house of her  in-laws after taking almost all her 

stridhan articles, which includes her garments, some of the 

gold ornaments, except furniture and thereafter she started 

residing at her parents house at Bokajan and since then she 

has been staying separately at her parents' house at 

Bokajan, Dist. Karbi Anglong, Assam..  
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7.           After the aforesaid desertion several efforts and 

attempts were made by common friends, relatives and well-

wishers to effect the reconciliation and for resumption of our 

conjugal relation, but it has not been possible owing to vital 

differences in temperament and total incompatibility, which 

rendered the normal married life impracticable and 

impossible. Subsequently on the intervention of the near 

relatives and common friends and also considering the future 

of both of them on 30-08-2022 they arrived at a final 

decision to dissolve their marriage, as there is no scope for 

reunion and resumption of their marriage and consequently 

on 20-09-2022 the  2nd  Petitioner has taken back all  her  

remaining stridhan articles including her gold ornaments, 

furniture and other articles from the house of the 1st  

Petitioner  at Dibrugarh and thereafter on 26-09- 2022  the  

2nd  Petitioner  has returned some  articles  of  the   1st  

Petitioner  lying in  her custody. 

 
8.               The  2nd   Petitioner  is a  working woman, having 

sufficient income to maintain herself and on the other hand 

the  1st  petitioner   has interested to enter into the marriage 

with another person without any delay, as such the   2nd  

Petitioner declined to claim any maintenance from the  1st  

Petitioner  at any time in future. 

 
9.            That as there is no scope for reunion and resumption 

of their marriage  and  they  are residing separately for last 

more than one and half years without any conjugal relations, 

as such there is no reason to continue the marital relation 
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any further, as such they have filed the joint petition   for 

granting mutual divorce. 

 
10.             The  1st  Petitioner  has   submitted    that even after 

filling this Petition for mutual divorce, several attempts were 

made by their relatives and well wishers for reconciliation, 

but all went in vain and as such they  have decided to 

dissolve the marital  relation by obtaining the decree of 

divorce. 

 
11.           That there has not been any previous proceeding 

pending with regard to the divorce by or on behalf of the 

parties before this  Court. 

 
12.            That the causes of action for this Petition arose on 

05-05-2019-being the date of marriage, on 10-07-2019 when 

the Petitioners shifted to Tinsukia and consummated their 

manage on 03-02-2021-when the Second Petitioner left the 

house of the First Petitioner and both of them started staying 

separately from one another; on 30-08-2022-when the 

Petitioners have arrived at the final decision for obtaining a 

decree of divorce by mutual consent on 20-09-2022-when 

the Second Petitioner has taken back all her stridhan articles 

and returned the articles of the First Petitioner and on each 

and every dates thereafter within the jurisdiction of this Ld. 

court.. 

 
13.            As such, the petitioners have prayed for dissolution  

of  marriage and a decree of divorce  of  marriage  as  per  

the  provisions  of  section 13(B) of  Hindu  Marriage  Act.   
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14.             The  petitioners vide  Joint petn. No. 1323/2022   

stated  that the  marriage between  the  parties  was  

solemnized  on  06.05.2019 and  due  to  some  differences,  

they  could  not  consummate  their  marriage. The  

Petitioners  are  living  separately  since  03.02.2021  and  

inspite  of  best  efforts  of  their  Well  wishers,  no  

reconciliation  between   them   could be possible. As  such,  

the  petitioners  have  prayed  for  waiving  the cooling  

period of  six  months. On  hearing  both  sides  and as  

there  is  no scope  of  re-union of  the  petitioners,  the  

petition  is  allowed. Parties  are  directed   to  file   their  

Joint Evidence  on  Affidavit.   

 

15.              Accordingly, the   1st  Petitioner  and   2nd Petitioner   

have  separately adduced  their  evidence   in support  of  

their  case.  

 
16.          I have  heard the Ld. Counsel for  the  petitioners and 

gone through the material evidence on record to decide the 

suit.    

 
 Discussion,  Decision &  Reasons  thereof: 
 

17.            The 1st  Petitioner, Sri  Kaushik  Burman  and  the 2nd  

Petitioner, Smt. Sangita  Paul Chowdhury (Burman)      in  

their Evidences on  Affidavits testified in a similar and 

identical manner as that of the contents of their  joint 

petition, which is narrated  above, as such, the evidence on 

affidavits are not repeated here for sake of brevity.  
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O   R  D  E  R 

 
18.               Today, after going through the evidence adduced 

by the petitioners  separately, I find that the petitioners 

have proved their case. I am satisfied that the marriage   

between the  1st Petitioner Sri  Kaushik  Burman  and  the 

2nd   Petitioner,  Smt. Sangita  Paul Chowdhury (Burman)    

have irretrievably broken down and there is no possibility of 

reconciliation between them. There is nothing to discard the 

evidences   on    affidavits    of   the   petitioners.   

Therefore,    the petitioners    deserve    to   be     given     

a   decree,    as  prayed for.   In  view  of  the  above, the 

prayer for divorce is granted. Accordingly, the marriage 

solemnized between the 1st Petitioner, Sri  Kaushik  Burman  

and  the 2nd Petitioner,  Smt. Sangita  Paul Chowdhury 

(Burman    on 06.05.2019 stands dissolved U/s. 13(B) of  

the  Hindu  Marriage  Act,  1955.   

 
19.              Prepare a decree accordingly.  

 
20.             The suit is disposed of, on  mutual consent without 
cost.   

 
       Given under my hand and seal of this Court on this the   

21st     day of   December, 2022.   

 
Dictated and corrected by me. 

 

        (J.K  Das)                              (J.K  Das )   
Addl. District Judge-2(FTC),               Addl. District Judge-2(FTC),                

Tinsukia.                                                Tinsukia     


